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INTRODUCTION

I,' the Chairman, Committee on Public Accounts, having been
authorised by the Committee to present this Report, on their behalf
present the Thirty Ninth Report on Action Taken by Government on the
Recommendations contained in the Eighth Report of the Committee on
Public Accounts (2011-2014).

The Committee considered and finalised this Report at the meeting
held on 12% July, 2023.

SUNNY JOSEPH,
Thiruvananthapuram, Chairman,
[© &y August, 2023, Committee on Public Accounts.



REPORT

This Report deals with the Action Taken by the Government on the
recommendations contained in the gt Report of the Committee on Public
Accounts (201-14).

The 8" Report of the Committee on Public Accounts (2011-14) was presented
to the House on 26" june 2012 The Réport contained 9 recommendations
pertaining to Revenue Department. The report was forwarded to Government on
30.06.2012 to furnish the statement of action taken on the recommendations
contained in the Report and the final reply was received on 19.02.2022.

The Committee examined the statement of action taken received from
Revenue Department on the recommendations contained in the gt Report of the
Committee (2011-14) in its meetings held on 17.06.2015, 12.01.2022 and 26.07.2022.
The Committee was not satisfied with the actions taken by the department on the
recommendations no. 19, 20, 21, 22, 23, 24 & 25 contained in the report and
decided to pursue this matter further. These recommendations, Government
replies and further recommendations of the Committee are included in Chapter | of
this Report. The Committee decided not to pursue action on the recommendations
contained in paragraphs 3 and 4, in the light of the replies fumished by the
Government. Such recommendations/comments and their replies are incorporated

in the Chapter I! of this Report.
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CHAPTER |

RECOMMENDATIONS OF THE COMMITTEE IN RESPECT OF WHICH ACTION TAKEN BY
GOVERNMENT ARE NOT SATISFACTORY AND WHICH REQUIRE REITERATION

Revenue Department

Recommendation
(Sl. No.3, Para No 19)

1.1 Regarding the computerization of land records the Committee finds that
even after a lapse of considerable span of time and even though modern
equipments were available the work could not be completed. The Committee
concludes that the reason for the delay as the lack of planning and commitment at
various levels in the departmental machinery. It is apprehended that about thirty
years would be required to complete the re-survey work if the programme of
resurvey continues at the current pace. The Committee suggests that a suitable
target should be fixed for the completion of re-survey and the progress should be

monitored and evaluated at State level so as to ensure time bound completion.

Action Taken

1.2 Computerisation of land records is in progress under the National Land
Records Modernization Programme. District level Digttization Centres are being
established under National Land Records Modernisation Programme to increase
the rate of digitization activities at the District level and to update digital land
records. As per the action plan of 2013-14, resurvey records of 36 vilages were
handed over to Revenue Administration (area=40611.0279 Hectare). As per action

plan 2014-15 the Survey and Land Records Department targets to complete the
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resurvey of 54 villages and to hand over resurvey records to Revenue
Administration. Action plan work is strictly supervised through video conferencing.
1.3 The present staff strength of the Department is not sufficient for achieving
the completion of resurvey of state in a short span of time. More over the staff
are also assigned with the works related to special projects and 409 staff are
engaged in Land Records Maintenance work.
Recommendation
(SL.No.4, Para No 20)

1.4 The Committee observes that due to the non-completion of re-survey
process the public belonging to a large area had to face so many difficulties such
as their land tax was not fixed; they could not enjoy the benefits from Government
eic. The Committee concludes from the replies rendered during evidence that
though our State stands ahead in imparting training to majority of the staff and
modern equipments, most of the trained staff are reluctant to apply modern
technology and trained staff would be promoted and transferred to other places
or deputed for executing other works.

Action Taken

1.5 There are 1751 surveyors in the Survey and Land Records Department.
Department staff have been engaged in other survey works related to
Pattayamela, acquisition of land, zero landless programme etc. 409 staff are
engaged in Land Records Maintenance work in the Taluks. Resurvey works suffer
a set back due to this kind of deployment of trained staff to the inevitable
programmes. At present the resurvey work has been restricted to Government
land and also to those private lands on request as per GO(MS)409/12/RD dated

31.10.2012. Use of modern technology, software and instruments like Electronic
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Total Station is prevalent in resurvey work. Modern Government Research &
Training Centre for Survey will start functioning soon for training departmental
staff and others in Modern Survey.

Recommendation
(Sl. No.5, Para No.21)

.6 The Committee also understands that the intervention of Service
Organizations in Administrative matters is another impediment on the way to
achieve the aim and feels that completion of resurvey work is very essential in the
prevailing situation. Hence the Committee recommends to complete the resurvey
work as a special project in a iime bound manner by utilizing the staff available
both in Revenue and Survey Departments and also by applying modern equipments
available in the Departments. If the system would not be practiced, the

Government should seriously think about entrusting the work to a private agency.

Action Taken

17 30 surveyors are required to complete the resurvey of village within one
year. The present staff strength is not sufficient for achieving the completion of

resurvey of State in a short span of time. Moreover, the staff are engaged in

different types of survey works related to Pattayamela, acquisition of land, zero
landless programme and survey works related {o various projects. 409 staff are
engaged in Land Records Maintenance work at Taluk level. At present the
resurvey work has been restricted to Government tand and also to those private
lands on request as GO (MS)409/12/RD  dated 3110.2012. Restarting of
resurvey/framing of an alternative mechanism is now under active consideration
of Government and discussions in this regard is in progress.
Recommendation

(Sl. No.6, Para No.22)
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1.8 The Committee opines that if the delay occurs is due to the existing
procedural formalities, the Government shall take urgent steps to make necessary
amendments in the relevant Rules to achieve the goal.

Action Taken

1.9 Amendments if required shall be made in the relevant rules in par with the
present discussions and in the event of introduction of any alternative mechanism

for completion of resurvey.

Recommendation

(SL No.7, Para No.23)

110 The Committee also observes that the lenient attitude of the department in
taking strong disciplinary action against the officers who are responsible for the
delay in completing the re-survey work is another factor which is slowing the
work. Hence the Committee opines that mere suspension is not adequate in such
cases as the disciplinary action would not be completed within the suspension
period. The Committee opines that if action could be completed within the
suspension period and further disciplinary measures such as dismissal from
service would be adopted, the situation would'have been better. The Committee,
therefore, emphatically recommends that the department should take strenuous

effort to finalize all disciplinary cases within six months.

Action Taken

LI Earnest efforts are being taken to flnalise the disciplinary action in a time
bound manner.
Recommendation
(Sl No.8, Para No.24)
L12 The Committee also recommends that a feasible target shall be fixed and

the whole work of re-survey in general shall be completed within three years
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positively. If it cannot be done by the Survey Department staff, some other™

alternative mechanism shall be sought in view of the urgency of the matter.

Action Taken

113 According to the Action Plan of 2013-14 resurvey records of 36 villages were
handed over to Revenue Administration. As per Action Plan 2014-15 the
Department target to complete the resurvey of 54 vilages and to handover
resurvey records to Revenue Administration. 30 surveyors are required to
complete the resurvey work of a village within one year. The present staff
strength is not sufficient for achieving the completion of resurvey of State in a
short span of time. Moreover the staff are engaged in different types of survey
work related to pattayamela, acquisition of land and survey works related to
various special projects and 409 staff are engaged in land records maintenance
work. Active discussions regarding restarting of resurvey / framing an alternate
mechanism for completing the resurvey under the strict supervision and checking
by the department staff is going on in a full fledged manner. As per GO (MS)
409/2012/RD dated 31/10/2012, resurvey work has been restricted to Government
land and also in private lands on request.
Recommendation
(S. No.9, Para No. 25)

114 While observing that the complete data regarding re-survey would be
notified in the website shortly and certain amendments has to be incorporated in
the Act and Rules regarding transfer of data, the Committee strongly recommends
that the relevant provisions in the Acts and Rules shall be amended so as to give

statutory validity to the electronically generated records and documents. The
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Committee further recommends that the same provisions shall be Included in the
Kerala Land Revenue Manual Proposed to be enacted by the Department.

Action Taken

L5 The E-rekha project envisaging the electronic generation of records which
is meant for preservation and digitalization of the old survey records is in
progress.,

Further Recommendation on paras 19, 20, 21, 22, 23, 24 & 25

1.16 Having read through all the explanations furnished by the Department,
the Committee analysed that there was hardly any progress in the work
connected with computerisation of land records, completion of resurvey
process etc. Therefore the Committee urged the department to take
adequate measures including the appointment of sufficient staff and
deployment of electronic equipments for the completion of work in a time

phased manner.

CHAPTER Il
RECOMMENDATIONS ON WHICH THE COMMITTEE DOES NOT DESIRE TO PURSUE IN
THE LIGHT OF THE REPLIES FURNISHED BY THE GOVERNMENT
Revenue Department

Recommendation
(Sl.No.1, Para No.3)

21  While considering the audit paragraph relating to the inordinate delay in the
preparation of Kerala Land Revenue Manual, the Committee observes that the
preparation of the Manual which was assessed to require six months time for

completion could not be completed even after six years. The Committee finds no

FebdH/KSM/PAC/ 8 Renory/06.02.2023
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justification in incurring Government money for the preparation of Manual b
extending the term of special officer posted for the purpose six times without
achieving the object. The Committee expresses dissatisfaction over the action of
the department for not specifying a time limit for the preparation and publication of
Kerala Land Revenue Manual. The Committee further observes that considering the
importance of the publication of Kerala Land Revenue Manual, the Government
should have completed the endeavour by defining a fixed time limit.

Recommendation
(SLNo. 2, Para No.4)
2.2 The Committee opines that the preparation of Kerala Land Revenue Manual is

essential, and hence suggests that the department should take urgent efforts to
prepare the same incorporating latest amendments. Current practice Is to execute
works manually as there was lack of provision in the Act and Rules for
computerization. So the Committee recommends to make necessary amendments
in the Act and Rules including computerization. The Committee emphasizes that the
Kerala Land Revenue Manual should be prepared and published in a time bound

manner, after incorporating all the required amendments.

Interim reply of paras 3 & 4

2.3 enad’ oMy aomiellon ERe®Q8s 6 anenssgled Vi-do Qloelyaiw
aflegiee” 20Mi@ 22.01.2019-921 MV.9.(@R) 10/2019/001MY maud oMo’ (@00
TBE0B @RoV1d:ElE8HB@Qe DSANNAIERUE @Rt 1M1l MSaflenaesanam”
ernag’ 0QIMY SHOB1AIENHO  2JBOEIRNQIGOM Qo OOHONNWIBID . el [l
@psimumomamlad V0o  aelere  @pd.awle. 20miel o QRN

HA1aHMEOQ” @OMISjo WO 19.02.2019-M0 26.02.2019-M0 @101 ]

gcmmcomomﬂggg@o oo www.crkeralagovin  og)am eouent e)om)g‘lcc%

@gcm’leu’la,m’l%nggg@mom“. M HYOOIARAUM FRAICUH] ST anelyEsud
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321 aBOQYgEOGE BOM IS (analyo II), e BHRHEOQ” MM J5I (aneiyo |, I), T=Th:

@M@ (uoelyo V) agyamlarmosny”

24 OO ®ejes”  Boaniny” amiaNoag 18 @pwiowamul
q@m‘lwoe&ﬂmﬂgm“. BRAUCUDMHI S8 @RWLOWEBBEo @RMENIMLEBGo
DQICIESANB NIV, &S omielem  @RSIruNIMasas) sejomel
Uo‘IrGBnJcmoelce;go @sBaN” rvomunommel W iDICIYo mSEmAN@ 0o, Vg 51
S2210lo® Mewuila)’ RO o idlewawm MSOWH DS egoeNaud msan
QAWM. OB HOM o3 ajdoml@owoism gal aBOQGHOHM  AOM I3 stlep
B BHEGSY” 20MIm3  aglanla DQIVHIMDINBE  MSaIS1d:u3
@ROoR1HBMMIMAN” elnada’ 0QIMy @honlaiternd cmarﬂcmaﬂgmg“ ad)an aflieo

aROIWasam.

Further recommendation

2.5 As the preparation and publication of Kerala Land Revenue Manual is
indispensable, the Committee wanted to know the time frame for the completion of

the work and decided to place the subject on the agenda for its next meeting.

Action Taken for paras 3 & 4

2.6 ommé (2]) aldaflod mlawe  19.02.2022 a3 CH08 elnaf’ OaImy @M I3
DGI0ISBTNBHIM” @ ICIBmIAAVo RBOVDTVSB H006Mo  AAMAIGEAN A

EIZ§RN0I35HQRIW]. HOM1600) O8RsHe0 2JOINS GalBH6mD.

2.7 “enag’ oMy AOMIBI HYINISRINDAI] MUTWOg S O m©3
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M, am @ .Wlaol, s declny’ @MW o)1 @O B®:0eNd:
@“81@“9’2° BRMUSIBHQo  EROMIN3 @JH00e 1998 - @3 Wl. ganoms’
olwomyglad faf).nf).a)IV. HAYaUY @3 83a0100Q0S 2103mey” BOQYSERH Yo WsAmm”

mom_ienmg L QRLILEBROS 505" VLN R0 30.12.1999, 12.06.2002 Ol @803
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enag’ oMy &2 1ausmB MBIV AVAdallasd®o OalR - el oma’:
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MuoreiSlaflaf ANWEEdW 2IBa]d:Wlase QNdeIMEBUlase alcwndass] aflcolm”
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26.02.2019 Mo 19.02.2019 Mo @R 101 af gcommmo@'lgm". oamy aomieflaa
BINBIW OVEES SB2an1lTy” AIMIGE MHQPINISHT CImBaD .  2020-21 Horlaallad
MUoMUNIMN@D” GBI (BHMAIY (U3a0aI0)e  MlaImlaml@mmaImnIcem”
OLJAs Ban1ay” @IMIGE MQYININBANMIE HIIMIATVo BMAISOHMMo  BRYLD
®QPI00H6] Sl aflavo®IM ABBGe o IFl2IVTVMUMNGBAID  DEBLXNTUNMBES
aaLEIMIB  avonelSia(laf OflRHEINEEIBUBHS” aflewao] &S

aJAO15:01aaM®M088 MSalSld:ud ALA®hoLs] IS af)do £12a30W” BaIM 3

&2 lauema 016 J0ds” H21glgas aflaiae @ROIY] 50 @:0880M.."

Thiruvananthapuram, Sunny Joseph,
1o Hq August, 2023 Chairman,
Committee on Public Accounts.
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APPENDIX

Summary of Main Condusion / Recommendation

Sl Para No. Department Conclusion / Recommendation
No. concerned
1 1.16 Revenue Having read through all the explanations

furnished by the Department, the Committee
analysed that there was hardly any progress
in the work connected with computerisation of
land records, completion of resurvey process
etc. Therefore the Commitiee urged the
department to take adequate measures
including the appointment of sufficient staff
and deployment of electronic equipments for
the completion of work in a time phased

manner.
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